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Mr. Speaker: 1 ·Wllllt them ,to 
consider it. 

Sbri Nath Pai: Mr. Speaker, Sir, 
you promised me that Shri Nanda 
'Would answer my question. Modest 
as he is, nobody would accuse him of 
usurping the office of Deputy Leader 
of the House, and therefore, is he 
officiating Or not? We are entitled to 
know it. 

Shri N8IlCla: The answer to the 
question has to be given by the Prime 
:Minister. But it may be that the 
answer may need a little time for 
consideration. Therefore, the question 
'whether anybody ,is officiating or not 
does not arise.in this case. What you 
have stated, Sir, certainly deserves my 
respectful consideration. 

Shri Ranga: One question was 'put 
by Shri NathPai. I thought you were 
going to give the answer-that is 
what you said-and then it appeared 
that the Minister was going to give the 
answer. 

Mr. Speaker: Be said that that also 
requires some consideration. 

Shri Raaga: We reckon it this 
way: the Prime Minister comes first 
'and then there is a second Minister, 
and then there is a third Minister. 
~hey have got their own order; they 
come in that order. One would ex-
pect that in the absence of the Prime 
Minister, the second man would 
officiate On his behalf and face the 
House here. Otherwise, the House 
would be without any leader at all. 
'Therefore, may I take it that the 
second Minister-I do not know if it 
hoas been notified that way, that after 
the Prime Minister, there is a second 
Minister-is the acting Leader? 

Mr. Speaker: They will consider. 
Shri U. M. Trivedi CMandsaur): One 

pertinent question was put by Shd 
Nath Pai. I think that question may 
not be answered perhaps for the rea-
sons which the Minister mentioned 
now, or explained now, but still, the 
pertinency of the point raised is 
there. Can this HOuse have its pro-
.ceedings conducted in the absence ot 
the Leader of the House? Someone 

19'12 (Ai) LSD--5. ,,' 

as Leader of the House must be pre-
sent, whether he is leader or offi-
ciating leader. The presence of the 
Leader of the House is essential for 
the conduct of the proceedings of this 
House. Therefore, it should be noted 
that at alI times there must be some 
indication as to who is the Leader 
of the House? 

Mr. Speaker: That is a matter 
which they will consider. 

12.56. hrs. 
PAPERS LAID ON THE TABLE 

KHAnz AND VILLAGE INDUSTRIES CoM-
MfSSiON (TImm A.r.u:NDMENT) RULES 

The Deputy Minister in the Minis-
try of Law (Shri .Jaganatha Kao): On 
behalf of SOO A. K. Sen, I beg to lay 
on the Table a copy of the Khadi and 
Village Industries Commission (Third 
Amendmen~) Rules, 1964, p1.\ll1ished in 
Notification No. S. O. 4088" dated the 
28th November, 1964, under sub-
section (3) of section 26 of the Khadi 
and ViIIage Industries Commission 
Act, 1956. [Pla.ced in LibraTl/. See No. 
LT-3688/64·1 

ANNUAL REPORTS AND ACCOUNTS 01" 
INDIAN Anu.zNES CORPORATION 

AND Am-INDIA, 1963-64. 
The Minister of Civil Aviation (Shrl 

Kanungo): I beg to lay on the Table 
a copy each of the following papers:-

(1) Annual Report of the Indian 
Airlines Corporation, for the 
year 1963-64, under. sub-sec-
tion (2) of section 37 of the 
Air Corporations Act, 1953. 
[Placed in Library. See No. 
LT-3689/64.1 

(2) Annual accounts of the In-
dian Airlines Corporation for 
the year 1963-64 and the 
Audit Report thereon, under 
sub-section (4) of section 15 
at the Air Corporations Act, 
1953. [Placed in Librat<y. See 
No. LT-3690/64.1 

(3) Annual Report of the Air India 
for the year 1963-64, under 
,sub-section (2) of sec-
tion 37 of the Air Corpora-
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tions Act, 1953. [Placed in 
LibraT1/. See No. LT-3691/ 
64.] 

(4) Annual Accounts of the Air-
India for the year 1963-64 
and the Audit Report there-
on, under sub-section (4) of 
section 15 of the Air Corpo-
rations Act, 1953. [Paced in 
Library. See No. LT-3692/ 
64.] 

REPORTS UNDER COMPANIES ACT AND 
ANNUAL ACCOUNTS OF MADRAS PORT 
TRUST, COMMISSIONERs FOR THE PORT 

OF CALCUTTA AND BOMBAY PORr 
TRUST 

The Minister of Transport (Shri 
Raj Bahadur): I beg to lay on the 
Table-

(1) a cOPy each of the following 
Reports under sub-section 
(1) of section 619A of the 
Companies Act, 1956:-

0) Annual Report of the Ship-
ping Corporation of India 
Limited, Bombay. for the 
year 1963-64, along with the 
Audited Accounts and me 
comments of the Comptrol-
ler and Auditor General 
thereon. [Placed in Library. 
See No. LT- 3694/64] 

(ii) Annual Report of the Mogu:l 
Line Limited, Bombay, for 
the year ended 31st Decem-
ber, 1963, along with the 
Audited Accounts and the 
comments of the Comptrol-
ler and Auditor General 
,thereon. [Placed in LibraT1/: 
See No LT-3694164.] 

(2) II copy each of the fol1o~ 

papers:-

(i) Annual Accounts of the Mad-
ras Port Trust for the year 
1962-63 and the Audit Re-
port thereon. [Placed in Lilj~ 
rary. See No. LT-3695j64.1 

(iil Annual Accounts of the 
Commissioners for the Port 
of Calcutta for the year 1962-
63 and the Audit Report 
thereon. [Placed in LibTary, 
See No. LT-3696/64.] 

(iii) Annual Accounts of the 
Bombay Port Trust for the 
year 1962-63 and the Audit 
Report thereon. [Placed in 
Library. See No. LT-3697 j 
64.] 

ANNUAL REPoRr OF HINDUSTAN TELE-, 
PRINTERS AND INDIAN TELE-

PHONE INDUSTRIES 

The Deputy Minister in, the Depart-
ment of Communications (Shri Bha-
gavati): I beg to lay on, the Table a 
COpy each of the following Reports 
under sub-section (I) of section 619A 
of the Companies Act, 1956:-

(1) Annual Report of the Hin-
dustan Teleprinters Limited, 
Madras for' the year 1963-64 
along with the Audited ac-
counts and the' comments of 
the Comptroller and Auditor' 
General thereon) [Placed in 
Lilirary. See No. LT-3698/ 
64.] 

(2) Annual Report of the Indian 
Telephone' Industries Limit-
ted, Bangalore, for the year-
ended 31st March, 1964. 
along with the Audited ae-
aounts and' the comments of 
the Comptroller and Auditor 
General thereon. 
[Placed in LiliraT'y. See No. 
3699/64.] 

12'58 Iirs. 
COMMITTEE ON ABSENCE OF 
MEMBERS FROM SITTINGS OF 

THE HOUSE 
Ei:.EvENTH' REPoRT 

Slirl Man SiBgh P. Patel (Mehsana): 
I beg to present the Eleventh Report 
of the Committee on Absence of Mem-
bers from the Sittings of the House_ 


